FORM A
PUBLIC ANNOUNCEMENT Under Regulation 6 of the Insolvency and Bankruptcy Board

of India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF ABERDEEN FOODS PRIVATE
LIMITED.

RELEVANT PARTICULARS

Name of corporate debtor

ABERDEEN FOODS PRIVATE LIMITED.
(Under CIRP)

Date of incorporation of corporate
debtor

17/09/2020

Authority under which corporate
debtor is incorporated / registered

Company Incorporated under the Companies Act,
2013 registered with Registrar of Companies,
Pune. '

| Liability

/' Limited
No. of

Corporate Identity No.
Identification
corporate debtor

U74110PN2020PTC194144

Address of the registered office and
principal office (if any) of corporate
debtor

Office No.11, Plot No.285, CTS No.177/2 Tara
Bag Co-Op Hsg Society, Koregaon Park, Pune,
Maharashtra India 411001.

Insolvency commencement date in
respect of corporate debtor

The Hon’ble NCLT Mumbai Bench Pronounced |
the Order on 9" February, 2024(Friday) Order
received date : 15" February, 2024 (Thursday).

Estimated date of closure of
insolvency resolution process

13" August, 2024 (Tuesday)

' Name and registration number of the

insolvency professional acting as
intérim resolution professional

IP Pawan KR Agarwal
Registration No.: IBBI/IPA-001/IP-P00414/2017-

18/10737

Address and e-mail of the interim
resolution professional, as registered
with the Board

Address:

42, Gopal Bhawan, 199 Princess Street, S.G.
Marg, Marine Lines (East) Mumbai — 400 002
E-mail: arbitratorpr(@gmail.com

10.

Address and e-mail to be used for
correspondence  with the interim
resolution professional

Address:
42, Gopal Bhawan, 199 Princess Street, S.G.
Marg, Marine Lines (East) Mumbai — 400 002

E-mail: arbitratorpr@gmail.com
t

L'l

Last date for submission of claims

Thursday, 29" February, 2024,

12

Classes of creditors, if any, under
clause (b) of sub-section (6A) of
section 21, ascertained by the interim
resolution professional

None at present

13.

Names . of Insolvency Professionals
identified to act as Authorised
Representative of creditors in a class
(Three names for each class)

None at present

14.

(a) Relevant Forms and
(b) Details of
representatives
are available at:

authorized

i
i
Web link: https://ibbi.gov.in/en/home/downloads ‘
Not Applicable. i

Notice is hereby given that the National Company Law Tribunal has ordered the
commencement of a corporate insolvency resolution process of the Aberdeen Foods Private
Limited. on 9" February, 2024(Friday).

ol




The creditors of Aberdeen Foods Private Limited are hereby called upon to submit their
claims with proof on or before Thursday, 29™ February, 2024 to the Interim Resolution
Professional (IRP) at the address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All
other creditors may submit the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its
choice of authorised representative from among the three insolvency professionals listed
against entry No.13 to act as authorised representative of the class (None at present in Form
CA.)

Sub ion of false or misleading proofs of claim shall attract penalties.

2w e WJ/

Pawan KR Agarwal

Interim Resolution Professional
IBBI/IPA-001/IP-P00414/2017-18/10737
For Aberdeen Foods Private Limited.

Date: 17.02.2024.
Place: Mumbai.
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E -AUCTION - SALE OF ASSETS UNDER IBC, 2016
Date and Time of Avction: 13 March 2024 ai 02:00 BM. fo 05:00 BM.

{with unlindted extension of 5 minutes each)

Sake ol Astals ownod by AMW MOTORS LIMITED [ Liguidation) fonming piil of
Liguidation Estaté under saction 35(F) of BC 2016 read with regulation 32 & 33 of IBE
ILinuidation Process) Regulations, 2006, F-Aocson wil be qonducied on %S 15 WHERE
157, "AG 15 WHAT 15 BASIS™, "WHATEVER THERE 15 BASIS " AND WD RECOURSE BASIE™,
The G will be done Dy underignsd Brough e<muttion sefvice provider Nallonsd E-
Bervemance Senvices Limtad i 3 wehsts hitps i nesl oo in‘auction-notices-under-ig’

amaund In ¥R
5c rficukars Incresmsnial
No, . | Bid Amount

Opliun A - Sale of Corporate Beblor & a Golng Concern
Date amd Time of Auction: 13th March 3024 at 02:00 RM, 1o 03:00 R,

1, | Rale of Comaralé Deblor 25 2 weele on a WA INR
GG Lo bass inchuding Land 17040 1700
Budthng, Piant & Machnery locatmd ot Pooris Crok
Bhachau Road, Near Vilsge Kanranibe : F
Bty Kachehh, Guiarat 37002{ & Francal
Aesals [Under puiation 32ie) of Ligadatmn
Regpuiions, 216

Dption B - Sate of Assets in a Slump Sale
[ate amd Time of Auction; 13° March 2024 at 04:00 FM. te 05:00 RM.

rA
| Lzt

i INR
5. Heserve EMD  |imcremantad
L. Fartiedirs Price Bid Bt
5o ol asmls of Corpuraly Deblor a2 Sibg | )
1| 2ak a5 per Reguistion 32¢h} of Liguidation | WA 170.10|  INR N5
Reguishions barg Land & Buwlding, Pl & Croresy {17 010mea| 1§ Croee
__ | Michinery s Secunties and inscelsl Assets

Helos te Ausction Procass:

1. Bideting in bo the options shal be allowed on sutimisson of EMD fer wach option.

2.H Highest bidder under Ooton A offers bid vakes 3z mantoned in point 2bave, H1 bidder
unihtr Optin A shallbe
degsaned as e soccesshl bidder and E-aottion under Option B shill stnd Ganceled, Bge
he Higiest bidder unides Ooticn B shall b decianesd 55 the successtul biddor

Last date ot Ingoaction ¢ 07" March 2024 [Thursday)
Lzl dabe ol EMD sulbmission + 117 Mareh 2024 | Maniday) up to 500 Fe
Diale asd liene ol E-Auelinn | 12" Mareh 2024 |

210200 FM. 1o I5:00 PM.

Mo The detated Terms & Gondions. E-Aecton Bid Document, Desarstion & oifer defads of
ariing duetion sake e availabie on Milps:dede nes co i and widisiln of AMW Molars Limied
W AT i

Ineasn of sy charificalions. nhesn conlact B wrder sgrad 2t ito g mwimoboes i@amipl. coin

Date ; 17" Februsry 2024 Sl

Placi ; Muméni : Al Manszes

Liguidator of AMW Muobers Limilad

Vide orger dated 20 July 2023

Rep. Me. IBELIFA-001, 820001 2720 16-17110049

Authorization Tor Assignment vald UE 271h November 2034

Addrass: 106, 15t Floor, Kanakia Btrom 2. Gross Road &

Bohind Couryand Marios, Chakila. Ancherd Exst. Mumbai - 400003

Email; imp amwmotorsiagmsd com

SECUREKLOUD TECHNOLOGIES LIMITED
CIN: L72300TN1993PL £101852
HEGL OFF: ND. 37 & 38, ASV RAMANA TOWERS, 5" FLOOR,
VENKAT NARAYANA AOAD, T NAGAR, CHENNAI 600 017
Bi1: (44 66026000 | EMAIL CSEoSECURERLOUD.COM
WEBSITE: WWW SECUEKLOUD.COM

NOTICE OF POSTAL BALLOT & E-VOTING

Members of SecureKloud Fechnologies Limited [“the Company™) ame heeby
informed that, pursuant to the provisions of Section 108, 110 and olher
applicabsle provisions, if any, of the Companics Act, 2013 {Tha “Ac1™) read with
Hule 20 and Fule 22 ol the Comparses {Management and Administraton)
Rules, 2014 (e “Aules”), Ragulation 44 of the Securities and Exchange
Board of india {Listing and Disclosure Fequiements) Regulstions, 2015
(*Listang Feepuiaions™), General Gircdar Moo 1472020 dated April OB,
2020, General Circutar No. 17/2020 dated April 13, 2020, General Circular
Mo, Z22020 dated June 15, 2020, General Circular Moo 332020 dated
Sepiember 28, 2020, General Circular No. 3972020 dated December 31,
2020 and General Circular No. 102021 dated Jupe 23, 2021, Genesal
Carcular Moo 0272022 dated May 03, 2022 General Circular No. 11/2022
dated Seplember 29, 2022, General Circudar Mo dated December 28, 2022
(e “MOCA Circidars”) and any other apphcable laws and reguiations, the
Company secks approval of membders throggh postal ballol in respect of the
special business as sef out in the Nobce.

Members are hereby informed that, the Company has sent the poctal ballol
notice on Friday, Febrsary 16, 2024 through electronic mode to ihe members
of the Company whose names appeared on the Regisier of Members as
received from the depositones Le., COSL and NSOL as on Friday, Febrmary
09, 2024 ("Cul-afl Date™). A person wiho iz not @ member a5 on the cut-off
date should treal the postal ballot notice for the purpose of nformation only.
Pursuant 10 the relaxation granted by the Ministry of Corporate Affairs vide
cieular dated May 05, 2022 the posial ballol noboe will be sent only i
elecinc nm

The Company has engaged the services of COSL for the purpose of
Eowing remole e-voting facility to all is mombers. Aemole e-voling shall
commence from Saturday, Febroary 17, 2024, 9.00 AM {15T) and ends on
Monday, March 18, 2024, 500 PM (IST). Members halding shares efiher n
dematenalised form or physical fem, as on the cut-off dale, may cast their
votes electronically, on he business sef forth in the Nollce of Pastal Ballol
throwgh the electranic votng system of COSL (romate -voting).

The Board of Directors have appoinbed Ms. Mithya Pazoepathy (CoP No.
22562) ol M/s. SPNP & Associales, Practicing Company Secrefanes, as the
scrutiniser for conducting the Postal Baliol e-voling process in a fair and
tranesparent manner, The Scrutiniser will subimet her eport to the diector 3
authorised by the Board of Dineclors, after completion of scrutiny of e-voting
bt nok Exler than two working days irom the conchesion of the postal baliot
process. The resull of the postal baliot along wilh the Scrutiniser’s Report
will be deciared on or before Wednesday, March 20, 2024, at any time belore
5.00 PM {IST). The same shal be communicaed io the slock exchanges
whese the shares of the company are listed and will aiso be pested on the
wiebsie of the Company.

The defailed procedure for remole e-wolng 5 giwen o the Postal
Bzlipt Notice. The Postal BaBiot Moltice can be downlcaded from the
website of the Company www.secureklovd.com and on COSL website
(www_cvotingindiacom). Further, the Notice will aiso be uploaded on the
stock Bahange’s websie.

In case of @ny Quenes or grevances relating 1D E-wolng procodure,
sharcholders may confact Mr Rakesh Dabw, Sr Manager (COSL),
A - Wing, 23h Foor Mamathon Futurex, Mafatial Mill Compounds,

F'LJI1J ab State Power Corporation Limited |

{Regd. Office PSEE Head Office, The Mall Patiala-147001)
Carporaie idemtification Namber (CIN): LAA0GPER010SGC0TEEED
Webrsite: wespspelin (Contsct no. 95481- Z:ﬁll]
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the Proousement of M_S. ERW Pipes, Cuaniity &= per NIT.

For detsiled NIT & tender Spediicafion piease refer in hifps-fepoc pumiab govin from

16-02-2024 from 17-00 hes. onwards.

Motec- Commigendum and addendum, i any will be publshed online &l

hitipe=/ieproc purgab gowin
T SR A a0 e GHTP 13724
FORM A
PUBLIC ANNOUNCEMENT

Under Requésiion & of e Inssheancy and Barirupicy Board of India
{Imsobvancy Resolubon Process lor Corporsie Persuns) Regulalions, 2016)
FOR THE ATTENTION OF THE CREDITORS OF
ABERDEEN FOODS PRIVATE LIMITED.

| RELEVANT PARTICULARS
1. | Mameofcorporsie define ABERIEEN FOODS PRIVATE LIMITED.
{Under CIRF)
2 Dﬂaurm:lpum n‘a:lp:ramlaﬂmr 1THX020
ER Aumﬂrrr_.' under which mrp-m'lta debbor isiCompany Incorpomeied under e Companies Act)
incoeparated { regsiered 2013 registered with Aegesizsrof Companes, Pune.
4, | Comperale idenbly Na. | Limited Lishilty Idantification] U741 10PN2020PTC194 144
Mo of comporake debdor
5 | Address af the regisiered office and principal office|Offica Mo, 11, Piot No.285, CTS NaAT72 Tem
(¥ eny) of corporale debbor Cio-Dip Hag Socety, Koregson Pas, Puns,
Itz 4110601
6. | msolvercy commencement date n respect off The Hon'bie NCLT Mumbes Banch Pronconcad
cofporele telior Drmn:n th February, M4 riday] Order reced
date - 15th rem-;,m {‘I"h.rsdl]l.

7. | Extenated daie cf coeum ofneohencymenkiion process | 13th August. 2024 {Tuesday]

8 |Meme and regefaton number of the msclwency| P Pawan KR Agarwal

prodezsional scting a8 mierm resolufion profeesonal | Rags irafion Mo BEWPA-O01P-PO0A 14701 -1 BH0TT
4 | Address and e-mai of e nienm resolubon professenal| Address; 42, Copa! Bhawesn, 198 Prncess Sinest,
&5 regeshesed with the Board 5.6 Marg, Manne Lines (Easd) Mumiai - 400 (G2
E-mat 3l com:

T mwmmmmhmmm 42, Gapeﬂﬂham 199Pmm55kaet,

with e intenm resolubon professionst 5.0 ey, Manna Linas (East) Mumbai - 400 002
E-mail arbitraiopni@gmail com
11 | Last daie for submisson of dems Thursday, #9th Febneary, 2024

12 | Clesses of credfors, ff ey, under dause {b) of sub- Mone al present
sechion (B4 of sechon #1_ asoatanad by the inlenm

resclufion professmnal |

13 | Names of Inschency Profezsionals deniified in 2ot asi Mone &t present

futhonsad Represerdative of creddors o B8

( Three names for each class)

14_ | {8} Relevant Forms and ¥l inic infipifibin govintenbomedownioacs
:mmammmnm Mat Appécabia

Mobos 5 Mﬁywmmmaﬂmm Inbumnal has-ordered tha commancement of a corporale
wsheeny resokibion process of e Aberdesn Foods Private Limited. on 5th February, 2024(Fnday).

Tha creditors of Aberdeen Foods Privale Limited sre hereby calied upon In submil theer csimes with peoof oo or
before Thursday, Zih February, 2024 io the intenm Resolution Professional {IRF} 3l the aodress manbonad |
agansl enfry bo. 10.

The financal creddorm shall submit their clams with proof by electironc maans anly. All ofher erediors may submst
thee: chairmes with proofin parsan, by post of by elacironic means.

A financal crediinr belonging to & class, 35 Bsled against fhe entry Mo 12, shall indicals its choice of sufhorised |
regreseniadve from among the three nsolvency professiorals isted sgamsl aniry Mo 3 o act 3 suthonsed
regesanizive of the class (Woms et presentin Form CA, |

‘Submission of false or masteading proals of claim shall atbract penattes.

Pawan KR Agarwal
Intenm Resohetion Professionat
Diaber 17 00 2004, IBEIFA-D P -PO04 201 T-18M0737
Place: Mumbai. For Aberdesn Foods Private Limited
NACL Industries Limited
h.’l-rr::‘-'"'ii CiM: L343 18TSiShEPLCE &80T

Registersd Office: Piot Mo 12-A, “C7 Block, Lakshmi Towers, Mo 8-2-248/17/T8; Nagarjuns Hills,
Panjaguliz, Hyderabad-SD0082. Telangana Skals. India
Phone: 040-24405100, e-nail: invesiorag@nacind com, Webeite: wwsnsclind com

NOTICE OF POSTAL BALLOT AND REMOTE E-VOTING INFORMATION

NOTICE |s hereby givern o the Menbers of Mz, MACL industies Limited (e Company'), purtisn t the provisions
ol Section 108, Section 110 and cther applicable provisions, If amy, of Me Companies Act, 2013 (he “Ad”) read with
Fuile 20 and Rule 22 of he Companies [Managermesnl and Administration) Hules, 2014 (Ihe "Rules”), inclung sty
utstutory smendmentis), modifcation(s) vanation(s) o reensciment(s) Mereto, for Te Ime being ik force and in
accordance will he guidelnes prescibed by Be Minisiry of Sorporate Aflairs. MEA") for holding gesersd meengs |
contueling he process of postel ballol Meough remote -voling vide Gensral Circulas Nos. 142020 dated Agal 08,
2000 1720 dated Apl 13, 2020, 22020 dated June 15, F20; 33E020 dated Seplember T8, 2020, 30/2020) dated
December 31, 2020; 1N2021 daled June 23, 2024 V2021 dated Decernber 08, 2021, WZ027 dated May 5, 2022 17
POZZ dated Docamber 25, 2022 & DNI023 dated Seplesnber 25, D073, nchuding sy olher ciouar lsswsd in this
regard {relevant Circutarg’), e SEBI {Lising Obligations and Disdoeure Heguiements) Reguisions, 2015 (SEBI
Listing Reguialions’), e Secretaal Sandand - 2 ssued by Be nssule of Company Secratariss of India and ofher
applicable lavws and regukalions. i arvy, Tl e Fesniibon o set out in i Nobice 18 profosed for consideration by Be
Members of the Compairy lor passng by meens of Postal Balks by vwolig Mroogh edectronic means anly | remots
evoling').

i texmnes of fhe MCA &nd SEBI Croudars, the Notios has been Sent through electronic mode only fo ihe Members of e
Company whose emall gddresses are registened with he Deposilony Paticipsst]s JConpanyRegetra and Share
Transfer Agenl "HTA") Le.. XL Soltech Syaters Limited. The eledronic dispslch of the Nobies has been complsted on
Febraasy 16, 2021

The Miotsee ied-alie bdesting e prooess and manner of remobe e wsing (s alen svalabile on e Company’s websis

wwwe.Aaclind.oom, on e websie of Siock Exchanges Le., BSE Limiled www besinds com snd National Stock Exchangs
ol India Limited ww assindia com and on he webslle of CDSL 1 hitpacwan evobnginge com. Purssnt o e
pronisions of Sedion 108 of fe Act read wilh Hule 20 of the Companies (Mansgement gnd Adminisiration) Rues, 2014
("Hules™), a5 amended fhom Bme o ime, Regulakon 44 of ihe SEBI Lisling Reguistions and 55-2 ssued by the 1051,
e Cormgiany T engaged e serioes of Canlral Depositony Serdoes (Inidia) Limdled (COSL) for provicing remaols e
valing lacility ko ils fremibers o enable s Memnbers o chast hesr wile by elscrond: means in respect of e bubiness
proposed io be ransscied

Ihe details pursuant fo e At resd with the Rules, 55-2 and MCA Coulars fne &5 arer

d) Members holding shares efher in physical lom or i dematsdsizesd b, 8z on Fridey, Febiusry 08, 20034 ("he
Curt-oft Drabe™) anty shall be efgitie 1o exercise thair nght 1o wote by remote & voling. A persan whio & not @ Member
az on the Cuf-off Date ahould resd the Nolioe for nforrmsbon purposes only.
b} Manner of regEstenngtupdaling email addesses
= Fof Physscal shereholoers- Please provide necessary details ke Folio Mo, Marme of shareholder, scanned
copy of e shane certficate (front and back ), PAN (sel-astesied scanned oopy of PAN card), ARDHAR [aell-
afiested scanned copy of Aadhar Card) by email bo Compamg T TA emsail id

=  For Demal shareholders - Please optale your emadl id & moblle no. with your respeciive Deposibory
Participant (IN*).
oy B of SEBE ewcutar dated Decamber 09, 2000 on E-voling leslly peoaded by Listsd Companies”, ndividusl
sharehokders holting secunfies in demal mode ane aiowed bo vole through thelr demal sccounl matstamed
will Depositones and Depoaiory Pamicipants. Shareholders sre required ko upsxEate Teir molde number s
email 1D correctly n e dermal scoount in onier o aosess &voling laclibe

£] Manner of casing vole hirough e-voling. Members will have an opponunty bo cast el voles remolely on e
Biuiress s sl forth in e Motice Baough e-wobng systerm. The logn credeniisls for casling Be voles hroogh e
willng shiall be availebie o the Members thimegh emel after successtully registennd helr emall addesses in the
manifed provided above. The detailed procedurs Tor casting the voles ough e-voling B provided in the MNolice.
The details sre alen made vitable on e weballs of Be Company

d}  The resriole eyl period will commente on Tusesday, Felbruany 20, 2004, 09300 a e (15 1) and end on Wednesdday,
March 20, 2024, 500 p.rm (FET) The remite e-voling modue shall be disebded for voling thersafter by COSL and
i =t nal be allowedd.

&) e the voie on a resclufion is cast, the Member shall nol be silowed 1o change i subsequently,

f) Al e Memibers of the Gompany a3 on the Cut-Off Date (noleding those Members who may nol heve received e
Miobce due 1o mon-regsiration af Beir emel addresses wilh he Company/  TADeposiones) shall be snliiisd {o
wole i rebalion 10 e propossd busitess in soootdasie wilh the process specified in B Nobos:

g M 5 Sekandh, Partner (MNo. AZ2119), representng Mis. B S 5 & Associales, Comgany Secretanes, has Deen
appoinisd as the Sendindrer for conducing the Postal Balle] Swoush remobs s-woling process, in s S end ensparerl
TR,

hj The Scrufirizer, sfer soruficing the vobes cost Byough remobs ewling, will prepens = mpor ifSocomntsnce willy
Ihe appbcahie taws and shall submit the same fo he Chairperson of Be Compahy of any olher person suthonzed
by her. The results of Me remole e-voling Slong will e scrulinizer's repon shal be declared snd snounced on o
besfore riday, Masoeh 22 2004, at ihe registsred offics of the Compsdy snd e sarmes dall be commiurscatsd o he

sinck exchanges where Ihe shanes of the Company are lisled viz BSE Limiled and National Stock Exchangs of
ez Limnited.

I} Members may reler o e Notice for detsfed nsiruchons on remobe e-voling for Te Special Business being
transacisd hrowegh Poial Baliol by sy ol remiote &-voling.

Ity hiEve afy queries of Ssues reganting e-Voling from the COSL e-Violing System, you can wiile an emal 1o

hedpdask sotingEicoahings com o contact s ioll free no. 1800 22 55 33

Al grievances contecied wilh e leclity lor voling by sfedronic mesns may be addvessed o Mr. Ralesh Dabd,

S, Manager, Central Depesiiony Services (india) LimSed, A VWing, 2580 Floor, Maraihon Fulisex, Malsial Ml Compounds,

HIGH ENERGY BATTERIES (INDIA) LIMITED

CIN: L3509 TN 06 ML D0MEDS
Rl Offee "ESVIM House”, 13 Ol Mohshss Fexied, P di, D GOD0SE
Phone D4 - 20950055 43067545, Eﬂﬂtﬂn\ﬂ#ﬂ'ﬂwml‘l
ervesion Grevance (0. ivvestoniitighenespiid com, Websle www lgenengo.n
FOSTAL BALLOT NOTICE
Motice = hereby given pursuan! 1o Section 110 and ofher applicable provisions, if any. of the Companies
Act, 2013, read with the Companies (Management and Administration) Rules, 2014 {including any statutory
modificelion{s) or re-enactment(s} thereof for the tme being in fonce), the SEHI (Listing Obligation and
Disclosure Hequirements) Regulstions, 2015, read with Secretarial Standard on Genersl Mestings
{55-2) isswed by the Institule of Company Secrstaries of India and pursuant lo MCA Circulars and other
applicable lews and regulations; the Company = seeking approval from the members by way of postil
ballot through remote e-voting in respect of the Special Resclutions for the Re-appoiniment | Appaintmeanl
of Independent Directors of the Company as conlained in the Postal Ballot Motice of the Company e-mailed
o the members.
Tha Motice of the postsl ballot has been e-maied to the registered mail 1D of the members and the
sames is slso available on the websile of the company (www_highenergy.coin), Stock Exchange ie. BSE
{www.bseindia com) end COSL (weww_evolingindia_com} Members may take note of following:

(1} The business as sel out in the Notice is lo be transacted by voling by electronic means.

(2) Date of completion of dispatch of notice - 16022024

(3) Date of Commencement of e-wofing: 18.02 2024 (05900 ANL)

(1) Date of end of e-vofing : 19052024 (05:00 P.M.)

(5) E-vofing shall not be allowed beyond the said date and time as the portal will be disabled for voling
theraaiter.

(6} A person whose name appears in the register of members [ beneficial owners az on the oun-ofi-date,
ie. D802 2024 shall only be entitted to vole. A person who i not 8 Member a5 on the cut-off date should
treat the Postal Ballot Motice for information purposes only.

{#) The result of the Postal ballot will be announced on 20.03 2024 (Wednesday) at or before 05:00 P.M.
&t the regisiered office of the company and will be displayed on the websile of the Company. Siock
Exchange and CDSL.

All grievances connecled with the facility for voting by electronic means may be addressed 1o Mr. Rekesh
Dabvi, Sr. Manager, Central Depository Sendces (India) Limied{CDSL), A Wing, 25th Floor, Marathon
Futurex, Matatlsl Mill Compounds, N M Joshi Marg, Lower Parel (East), Mumbsai - 400013 or send an email
0 helpdesk evoling & cdslindia.com or call st phone no. 022-23058542/8543, 1800 22 55 33,

In case of further quenes, please confact owr Registar and Share Transfer Agent M's. Cameo Corporale
Senvices Limited a1 thair e-mai id: investon® cameocindia. com.

Far Energy Balleries: (lndia) Lirmiled
Company Secrelary

Place. Chernai
Date: 16.02_2024

FRESHTROP FRUITS LIMITED
CIN: L15400G.41992P1 C0O18365
Reg. Office: A 603, Shapath IV, 5. G. Road, Ahmedabad — 380015

FreshtrCo
Tel: 079 40307050-59, Website: www ineshirop.com
NOTICE OF POSTAL BALLOT AND E-VOTING INFORMATION

Dear Memberis),

Motice is hereby given that pursuant 1o Sections 108 and 110 and other applicable provisions, if any, of the
Companies Act, 2013 {the "Aet”) read with Rules 200 and 22 of the Companies (Management and Administration)
Rules, 2014 ("Rules™) and further read with General Circular Nos. 1472020 dated April 08, 2020, 172020 dated
April 13, 2020, 2272020 dated June 15, 2020, 33/2020 dated September 28, 2020, 39/2020 dated December
3, 2020, 1072021 dated June 23, 2021, 20/2021 daled December (8, 2021, 3/2022 daled May 05, 2022,
1172022 daled December 28, 2022 and No. 372023 doled Seplember 25,2023, issued by the Minisiry of
Corporale Affairs, Government of india (“MGA Circulars™), the Secunbes and Exchange Board of India (Listing
Obviigations and Disclosure Requirements) Regulations, 2015 ("SEBI Listing Regulatiens™), Secretarial
Standards on General Meelings [“88-2") issued by the Inskiute of Company Secretaries of India and ofher
zpplicable laws, rides; requiziions, guidelines, nofificalions, circulas and clanficabons issued by the Ministry of
Cnipurﬁdﬂ.ﬁﬂ:ﬂm[’!ﬂ”}mmyuﬂﬁmgmamwaummﬁm from fime {o ime, the Company has sent the Nofice
of Postal Ballo? {™Notice™) only by email on Friday, Febroary 16, 2024 io all ihe Members of the Company whose
names appear on the Register of Members / list of Beneficial Dwmners as on cot-off date i.e_, Friday, Febroary 9,
2024 ("Cut-off dale”™), recerved from Mational Securities Depository Limited {"NSDLT) / Central Deposilory
Senvices (India} Limited ("CDSL) (whose email addresses are registered with the Company’s Renisirar and
Share Transier Agent viz_, Bigshare Services Private Limited ("RTA™)/ Depository Participant) and the same has
been uploaded on the websile of e Company i.e. www. freshitop com, on the websie of Stock Exchanpe Le.
BSE Limited: www.bseandia.com, and on the website of Mafional Secarities Deposilory Limited (NSDL):
hitpswwweviting nsdlcom.

Approval of the Members of the Company by Postal Baliol throwgh electronic means by way of Special
Resolutions, g5 approved by the Board of Directors of the Company at its meeiing held on February 12, 2024, for
the following matier:

St No. Description of Resolution

1 Special Resolution: Buyback of up o 19,25,000/ (Nineteen Lakhs Twenly Five Thousand) fully
paid-up Equity Shares of face value of Rs. 10V- each, represenfing 19.45% of the total isswed and
paid-up equity share capilal, af a price of Bs. 175/ [Rupees One Hundred Seventy Five Doly) per
Equity Share, subject io any increase fo the Buyback Offer Price as may be approved by the
Board/Buyback Commiites, payable in cash for an aggregate considerafion nol exceeding Rs.
33,68,75,000/- (Rupees Thirty Three Crore Sty Dight Lakhs Severdy Five Thousand Only),
excluding transacton cosis, apphcable taxes and ofher mcidental and relaled expenses; on
proportionate basis, through Tender Offer route throwgh Stock Exchange mechanism

The aforesaid buyback is in accordance with the provisions of (he Companies Acl, 2013, and rules framed
thereunder, the Securilies and Exchange Board of India (Listing Obligations and Disclosure Reguirements)
Regulafions, 201 5, the Securifies and Exchange Board of india (Buy-Back of Securilies) Regulations, 2018, as
amended from lime {o fime, and the Secworities and Exchange Board of India Circular
CH/CFDYPOLICYCELL/ /2005 dated Apnl 13, 2015 read with Circulars CROVDCR2CIR/FPY2016/131 dated
Decemmber 9, 2016, SEBVHO/CAVDCR - IWCIR/P/2021/615 dated Augost 13, 2027 and SEBYHO/CFD/Pol
2/PGIR/ 202335 dated March 8, 2023

In terms of the Acl, Reguiation 44 of the SEBI Lisling Regulations and in comphance with the MCA Girculars, the
Comgany is providing remote &-voting faciity 1o the eligible Members who holds shares as on Cut-off date. for
seeking their approval on the resodufions as specified in the Notice and physical copies of ihe MNofice, baftol form
and pre-paid business emvelopes are not being seni fo the Members and the Members are required fo
communicate their assent or dissent throwgh the electronic voting sysiem (“remote e-voling/e-woting™) ondy.
The Company has engaged the senices of NSDL for remote e-voling. The remole e-voling commences at 9.00
a.m. on Saturday, Febroary 17, 2024, and ends al 5:00 p.m. on Sunday, March 17, 2024_ The Cut-off date for the
purpase of eligibility fo vote is Fnday, Febroary 9, 2024. During this period, Members of ihe Company holding
shares as on the Cuf-off date, may casi their voles electronically. The remode e-voling shill be blocked and not be
allowedafter 500 p.m. on Sunday, March 17, 2024,

The vofing rights of fhe members shall be in proportion fo their share in the paid-up equity share capilal of the
Company as on Cot-off Dale. A person who i not @ member as on the Cut-04f Date should treat the Nofice for
information purposes only. Once the wole on the resobution is cast by the Member, he/she shall not be aliowed 1
change it subsequently.

Diwireg the e-voling period, all documents referred {0 in this Motice and other relevant docements would be
available for inspection by the Members ai the Registered Office of the Company on all working days except
Saturdays, Sundays and National Hofdays betwesn 10000 am. (IST) and 5200 p.m. {I5T). The documents will
alsn be available for inspection through electronic mode, basis the requests sent by the members along with their
DP{ Cliend 10 or Folio Mo. fo info@ reshirop.com,

Membars holding shares in demalenalized mode are requesied to register / update their KYC details including
email address with the relevant Depository Parficipents. Members holding shares in physical form are requested
to register f updated their KYC detadls including email address by sabmitfing duly flled and signed form I5A-1 1o
Company's ATA al Mis_ Bigshares Services Private Limiled at Dffice Mo 55-2, Bih Floor, Pinnacle Business Park,
Memd to Ahura Centre, Mahakali Caves Road, MﬂmﬁiEasthmﬂni 4000093 Phone: 022-62638200, e mail id:
mmw@hgshmwﬁm com [ reonline.com along with the reguired docomenis. Members
mraquﬁmdtomutﬂﬂmrDPEEEhanlﬁmnmmﬂmsmhﬁdmmmdmwmm in
case shares are held in physical mode, in all correspondences with the RTA or e Company.

The Board of diectors have appointed Mr. Manoj Hurkat, Praclicing Company Secretary, Ahmedabad of M/s
Mannj Hurkal & Associales (Membership No 4287 & CP No. 2574), as the Scrufinizer o conduct the Postal
Baliot/ &-voting process in a fair and transparent manner

The Scrufiner will submit its report io the Chairperson of the Company or in Charperson's absence o any of the
Diectors duky authorized by the Company or in their absence o the Company Secretary of the Company who
shall declare the resulls of Postal Baliot. The resudis of the Posial Baflot will be amnounced at the registered office
of ihe Company on or before Toesday, March 19, 2024. The resulis along with the Scrufinizer's repord will also be
posted on website of the Company at www_ineshirop.com; and al NSDUs website at wwweevoting. nsdl.com and
will also be available on the websile of BSE at www besindia.com. The Company will also display the results atiis
registered office. The resolution, if passed by the requisite majority, shall be deemed io have been passed on the
last date specified for remote e-voling Le., Sanday, March 17, 2024,

The insirctions for remote e-voling, provided in the Notice. B you have any quenies, you may refer the Frequently
Asked Queslions for Sharehobders and e-voiing manual Tor Shareholders available af the downboad section of
www.evoling nsdl.com. For any gnevances connecied with the facilify for woting by elecironic means may be
addressed to Mrs. Paliavi Mhatre, NSDL [Trade World, ‘A’ Wing, 4t Fioor, Kamala Miis Compound, Senapati
Bapai Marg, Lower Parel (Wesl), Mumbai - 400 013], on022-488670001,022 24857000 or send a request al
evolingé@nsdl co.in.

Any query in relation io the resolufion proposed fo be passed by postal baliot may be addressed fo the Compamy
Secretary of the Company at infocfreshirop.com.

N M Joshi Mam, Lower Parel (Easf). Mumsbai — 400 013 or Send an emad i MM Josfi Mang, Lower Parel (Esst), Mumbsed - S00013 or send an email 1o heiptes: setinggiotsindla pom or call By order of the Board
helpdesk. evotinprcdsindia.com or call {BOBZ2555. it i e FOR FRESHTROP FRUITS LIMITED
For Secoreiioud e= Limited for NACL Industries Limald Date: 16022024 SOy

s i 44 W Mot Satish Kumar Subudhi | | Place: Atmedabiad gttt

Place: Chennal Roshini Selvakomar | | .y - pyserabad Vice Presatent — Legal & Compeany Secretary CHAIRMAN & MANAGING DIRECTOR
Dale: Febroary 16, 2024 Company SEcrelary | |na.  panesary 16 2004 FCS 0085 (DIN: D0124470)
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PUBLIC NOTICE

NOTICE is hereby given that Mr. Anil P. Tambay and Mrs. Uma
Anil Tambay are the owners of Apartment more particularly
described in Schedule written ur client is neg
with them to purchase the said Apartment and their right, interest,
title therein. The above-named Owners has assured our client that
the said Apartment is free from all encumbrances and they are having
clear and marketable title and all the legitimate rights and interest in
the said Apartment and it can be transferred to our client.

We hereby call upon the public that, any, person having any right,

3ege=T a draee 9T del title-and interest over the said Apartment, by way of lease, lien, gift,
agreement to sale, succession, inheritance, partition, easements,
= mortgage or by any other way, should meet us with
o T prior appointment, on the following address along with the relevant
original documents within 10 days from the pubhcauon of this
qu notice. The claims made beyond said period shall not be entertained
& e i Sive ST AT W e and our client will presume that a person having any rights have
AlletdT=T - PRYTTAT ° \ Eﬁvé . knowingly and wilfully waived and given-up his/ her/ their rights
el Usefl, AUREIWRT Ad  dlodiavg ded 3o% (gT) (oo Feeiieym 8e HR Hidie w6) and our client shall proceed further to complete the transaction in
%lgﬁm Q098 =T T gﬁ? ER respect of the said Apartment.
ST AGE @Rl el @il ST 3o¢ (€T W) S i e PN SCHEDULE OF THE APARTMENT
et deid Jacg gt IRl QREe RudTd STl TR, 2 All that piece and parcel of Apartment bearing no. 07 adm. abt.
T A A o el 3R Rl s e 55 waifera qusiet 1310 sq.ft. carpet area i.c. 121.70 sq.mirs. carpet area equivalent to
- h i A 3. | e wE e g SR e (e ) 1572 sq.ft. built up area i.e. 146.04 sq.mtrs. built up area on 2" floor
HA ATRd. M UGN ARSI Hifiieel. = - - along with 6.507 % undivided share in common areas and facilities
R W 2. | oidRe FORBI SRR T #o/08/30%0 in the building by name "Barton Court No. 1 Apartment

) P, e el 2043 s Condominium" constructed on piece of land bearing Old S. no.
SHRIES F.

& sfer e 147/A/2, New S.No. 557/A/2, CTS No. 97/A/2, Gultekadi (Munj;

jeri).
Pune within the jurisdiction of Sub-Registrar Haveli, Pune within
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